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(vi) ConprrioN OF HARLJAN REFUGEES
IN  MARICHJHAPL IN WEST Bex-
GAL,

PROF. SAMAR GUHA: This is a
statement on Marichjhapi.

Many Members of Lok Sabha and
myself received the follow.ng tele-
gram:

“West Bengal Government suddenly
surrounded Marichjhapr since Sun-
day night. Two thousand Police
landed in island with tear pas toruib-
ly entering huts. Tube-wells des-
troved, Pclice barricade stopped entry
of food, drinking water. Island resi-
dent who came out for tood cannot
return. Refugees being forced Ly
Police under bhavonet, lathi, moles-
tation ef women. Please utervene,
save lLife and property of Scheduled
Caste refugees.”

This telegram is signed by Shr Kaval,
Secretary-General, All India Scheduled
Castes/Tribes Co-ordination Council.
Calcutta.

The news about the police blockade
of the island has been reporied wirdely
in the West Bengal press as well

Atrocities commitied on the Iiarijan
refugees in the Mar.chjhapi area of
West Bengal received the attention of
the House several times before and the
press also gave wide publicity to the
harrowing tale of blockade of the
Harijan refugees, destruction of their
improvised huts, tube-wells and fish-
eries ang killing of many refugeeg due
to police firings and injuries of many
more as a result of tear-gassing and
lathi charges by the police and inci-
dents of criminal assault on Harijan
women etc. in a brutal effort to ter-
rorise them to leave the Marichjhapi
area.

These inhuman measures taken by
the West Bengal Police evoked such
indignation all over the country that
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the Prime Minister thought it desir-
able to send a team of three Lok Sabha
members to Marichjhapi to make an
on-the-spot inquiry into the report of
police atrociliecs on the Harijan
refugees.

The team, affer visiling the area,
-submitted a report 1o the Prime Minis-
ter, in which by and large the repert
of brutal atrocities on the Harijan
refugees has been confirmed. (Inter-
Tuptions). The team made a request
to the eflect that the refugees should
not be foreibly evicted from their im-
proviswl settlemeni in the Marichjhapi
island

However, igunring the repori of the
feam the We:t Bengai Pelice have
again resorted to the earlier  brutal
measutes to evict the Harijan refugees
from Mar chijhapi.

I would urge the Government, in the
name of humuuwtv  and democratic
values, to previil upon the Govern-
ment of Wed Bengal to give up the
coercive i)l “rulal move te foreihly
eviet the iV aijan 1efugees from the
Marichjhape 1 land,

MOTION [tk. TWENTY-THIRD AND
TWENTY-FOURTH REPORTS OF
THE COMMISSIONER FOR SCHLE-
DUT.ED CASTES AND SCHEDULED

TRIBES-—-Contd.

MR. CHAIRMAN: The Ilouse will
now take up further consideration of
the reports of the Commissioner for
Scheduled Castes and Scheduled Tribes,

Shri Pabitra Mohan Pradhan may
continue his speech.

SHRI PABITRA MOHAN PRADHAN
(Deogarh); Sir, yesterday I was say-
ing that India is a country where so
many castes and communities live, But
in spite of that, the problem of un-
touchability and the problem of remov-
ing poverty and making arrangements
for the well.being and improvement of
the down-trodden is very acule. Before

independence, Mahatma Gandhi took
up the cause and did everything non-
offic.ally against the wishes of the
British Government, So far as my ex-
perience goes, Mahalma Gandhi made
such a propaganda in the society that
this disease of unfouchability had bheen
removed {o a greatl extent and the dose
of inspiration that had been given by
the Congress and Mahatma Gandhi then
is till foday working. After indepen-
dence. so many laws had been passed
to protect the social, cultura] and
economic rights of the adivasis and
Harijans, I am satisfied that either
officially or non-officially, this Indian
ndtion has pregressed much in the
work of removal of uniouchability and
doing work towards the benefit and
developmeni of the adivasis, Harijans,
the poor, the exploiled and the downs-
ticaden. Nobody should think that 1
am thinking less ahout the Harijans,
Ad vasis and the down-trodden than
thev think. My concern may not be
miich more than their concern for
them but i1 is in no way less than
theirs. Stili T would hold that I am
satisfied that ot present there is no
existence of  untouchability in this
country, I will preve this hy giving
certain examples, JIs there any un-
touchabil 1y in political field? Is there
any unlouchabilily in the administra-
tive field? 1 can prove that there is
no existence of the same. I can give
rou an example. Supposing, a higher
officer in any office is a Harijan or a
Scheduled Tribe or an Adivasi and in
that office. under that very officer there
is a Brahmin or Rajput or Xshiriya
Class IV cmployee, say, an orderly
or a chaprasi who generally supplies
a glass of water to the officers. Now,
when he requesis for a glass of water
this Brahmin employee provides him
that. When that officer drinks half of
the water, he puts the glass on the
table and this Brahmin or Rajput or
Kshiriya Class IV employee takes the
glass, {hrows the water ai a proper
place and washes it and keeps it,
Whether somebody accepts it or not, I
am not going to argue with such hon,
iriends, but these are the facts. I will
say that as an Indian I feel preud that
in this Indian society although caste



